Regarding ill-treatment meted out by the police to Shri Ram Sajivan, M.P., Banda Constituency, Uttar Pradesh.*h
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MR. SPEAKER: Nothing should go on record except Shri Ram Sajivan's submission.

(Interruptions)™
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MR. SPEAKER: Shri Topdar, | have already given the chance to the hon. Member to speak.

*Not Recorded.

SHRI TARIT BARAN TOPDAR : Sir, he has spoken. ...(Interruptions)

MR. SPEAKER: Three days back also, we have given some direction to the Home Minister in connection with the
treatment meted out by Police to one of the hon. Members, Shri Rudy.

SHRI TARIT BARAN TOPDAR : Sir, this is a very serious matter. The Government should take this into account
and order for an inquiry. ...(Interruptions)

MR. SPEAKER: | have already given the chance to the hon. Member to raise the matter in the House. What is this?
...(Interruptions)

SHRI RAM SAJIVAN : Sir, raising the matter will not do. ...(Interruptions)

SHRI TARIT BARAN TOPDAR : Raising the matter is not enough. ...(Interruptions)

MR. SPEAKER: Shri Topdar, please understand that today we are going to discuss the Demands for Grants
relating to the Ministry of Home Affairs. You can also raise this matter at that time.

...(Interruptions)
SHRI TARIT BARAN TOPDAR : Sir, it is the question of prestige of the Member of Parliament. ...(Interruptions)
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